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Dated this the  3rd day of October, 2023.  

 

 

Counsel for the 8th respondent 

 



BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE BENCH AT CHENNAI 

 

O.A.No……1 4 9……of 2022 

 

IN THE MATTER OF: 

Shanakaran……………………………………………………….……       …APPLICANT 

VERSUS 

State of Kerala and others………………………………..………………….……………. RESPONDENTS 

 

REJOINDER FILED  ON BEHALF OF RESPONDENT NO. 8 

 

MOST RESPECTFULY SHOWETH: -  

 

1. All facts and averments contained in the Report filed by the District 

Collector, Palakkad , dated 8th May, 2023 is not fully correct and is denied.  

2. The averment in the Report dated 8th May, 2023 the Geologist has found 

that top soil , overburden materials, quarry waste, etc has been dumped 

unsafely and unscientifically in an area of 65 meters south of boundary 

pillar No.3 is incorrect and is denied. When show cause notice dated 8-2- 
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2023 was issued this respondent has given a reply, dated 13-2-2023 ,stating 

that the overburden and quarry waste are stocked only in the designated 

areas as provided in the mining plan. Strong protective walls are 

constructed to see that no waste should go near the neighbouring 

properties. Thick vegetation is there throughout the periphery of the 

property. In addition, it is proposed to plant local plant species and laying 

coir mat along the slopes to reinforce and increase the stability of the 

slopes. Pointing out the above facts a reply has been given to the Senior 

Geologist on 13-2-2023. A true copy of the said letter given by the 8th 

respondent to the Senior Geologist, Department of Mining and Geology, 

District Office, Palakkad, dated 13-0-2-2023 is produced herewith and 

marked as Annexure.R.8. (C ).  

3. It is respectfully submitted that as per the judgment in W.P. (C) No. 11400 

of 2019, dated 31-03-2023 the District Collector and found that there is no 

violation of any Kerala Land Assignment Rules, 1960, Arable Forest Land 

Assessment Act, 1970 or any other rules. A true copy of the said order No. 

DCPKD/4917/2020/L.R.G.5 dated 09-08-2023 passed by the District 

Collector, Palakkad is produced herewith and marked as Annexure.R.8. 

(D).  (English translation is also produced) 
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4. There was no damage to the applicant or any other persons in the nearby 

area. No damage to the ecology has been caused. This respondent is 

prepared to make any repairs, if any , caused to the ecology or to the 

applicant or any person.  

5. None of the grounds are valid and sustainable. The applicant is not entitled 

to get the reliefs. The O.A. is to be dismissed with compensatory costs to 

this 8th respondent.  

VERIFICATION 

I, Thomas Babu, aged 48 years, son of T.Baburaj, Managing Partner, Blue 

Chips Mines & Industries, Vembelathpadam, Kalliyad.P.O. Shornur, Palakkad-

679 122  do hereby declare that what is stated in paragraph 1 to 5 is true and 

correct to the best of my knowledge, information and belief.  

Dated this the 3rd day of April, 2023.  

 

                 

Counsel for the 8th respondent    8th respondent  
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE BENCH AT CHENNAI 
O.A.No…… 1 4 9 ……of 2022 (SZ) 

 

IN THE MATTER OF: 

Shankaran      ………       …APPLICANT 

VERSUS 

STATE OF KERALA & OTHERS ………….………………….……………. RESPONDENTS 

AFFIDAVIT  

I, Thomas Babu, aged 48 years, son of T.Baburaj, Managing Partner, Blue Chips Mines & 

Industries, Vembelathpadam, Kalliyad.P.O. Shornur, Palakkad-679 122  do hereby solemnly 

affirm and state as follows:- 

1. That I am the Director of the 8th respondent Company. I am conversant with the facts 

and circumstances of the case and am competent to swear to this affidavit on its behalf.  

2. I state that the contents of paragraphs 1 to 5 of the accompanying rejoinder are true 

and correct to the best of my knowledge and belief.  

Solemnly affirmed on this the 3 October 2023 

 

Deponent  

 And signed his name in my presence. :                    BEFORE ME  

Adv.T.S.HARIKUMAR(K/782/1989), Ernakulam  

Page No. 4



BLUE CHIPS 
Mines & Industries 

13 February, 2023 

The Senior Geologist 

Sir, 

Dept. of Mining and Geology 
District Office, Palakkad. 

Sub. : Reply to notice - reg. 
Ref. : Your notice No. DOP/7975/2007/A1, dated 08/02/2023 

Vembelathupadam, Kailiyad P. ). 
Shornur, Palakkad Dist., Kerala -679 122. 

With reference to the above we may submit that we are conducting all quarrying operations 

as per the approved mining plan / scheme of mining only. The quarry boundary is properly 

demarcated with boundary stones showing the latitude and longitude and there is chain link 

/barbed wire fencing on all open sides / in between the boundary stones and hence we deny 

all allegations in this regard. 

Thanking you. 

Ph 

The overburden and quarry waste materials are stocked only in the designated areas as 

provided in the mining plan and we have constructed strong protective wall and also several 

settling ponds along our boundary so that no material will go to the adjoining lands. There is 

also very thick vegetation all around the stocking area. In addition to that, we are also planting 

local plant species and laying coir mat along the slopes to reinforce and increase the stability 

of the slopes, and this work will be completed well ahead of the monsoons. 

Yours faithfully, 

We hope that the above addresses your concerns pointed out in the notice and hence we 

request you to drop all actions as proposed in your notice. 

For BLUE CHIPS MINES AND INDySTRIES 

THONAS BAB! 
Managiny P tner 

Email : bluechipkerala@gmail.com 
Mob:9645 688 602 

Receied 

67s 
014 

Anneuxre.C.8

Anneuxre .A.8 (c)
Type your text

Type your text

This is the true copy of Annexure..A 8 (c) referred
to and marked in the rejoinder

Advocate Type your text
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പാല�ാട് ജി
ാ കള
�െട നടപടി�മം 
(ഹാജർ: േഡാ.ചി�.എസ്. , ഐ.എ.എസ്.)

   
വിഷയം :-

ഡ&'.പി.(സി) 11400/2020 – ബ..േകരള ൈഹേ�ാടതി2െട വിധി ന4ായം
നട5ിലാ67ത് - ക8ികെള വിചാരണ നട:ി ഉ:രവ് <റെ5>വി6?.

ഫയൽ നBർ ഡിസിപിെകഡി/4917/2020/എൽ.ആർ.ജി.5           തീയതി09-08-2023

 
 പരാമർശം:

1)ബ.. േകരള ൈഹേ�ാടതി2െട 31.03.2023 െല ഡ&'.പി. (സി) 11400/2020
നBർ വിധി ന4ായം.

2) ഈ കാര4ാലയ:ിെല 24.05.23 െല ഇേത നBർ ക:.്

3 ) പാല�ാട് ജിേയാളജിMിെN 26.05.23 െല ഡിഒപിഎഎൽ-ഡിഎംജി/
920/2023 എം നBർ ക:.്

4 ) ഒQ5ാലം തഹസിൽദാSെട 04.07.2023 െല ഡി1-2020/3912/9/400 നBർ
ക:.്

ഉ:രവ.്

      പാല�ാട് ജി
 , ഒQ5ാലം താT�ിൽ Uവർ:ി67 Vൂ ചിX് ൈമൻസ് / കൽ5ക െമQൽ
�ഷർ ZണിQിെN Uവർ:ന[ൾ തടയണെമ7് കാണി]് പരി^ിതി സംര8ണ സമിതി
ബ..േകരള ൈഹേ�ാടതിയിൽ ഫയൽ െച_ ഡ&'.പി.(സി) 11400/2020 നBർ റി`് ഹർജിയിൽ
31.03.2023 ന് ബ..േകരള ൈഹേ�ാടി വിധി <റെ5>വി]ിabതണ്.റാഫി േജാൺ േകസിെല
വിധി2െട അടി^ാന:ിൽ പരിേശാധി�ാനാണ് ബ..േകാടതി ഉ:രവായത് .

      റാഫി േജാൺ V/s. ലാN് റവന' കgീഷണർ ഡ&'.പി.(സി) 11249/2010 നBർ േകസിെല
വിധിന4ായ:ിൽ പരാമർശി]h Uകാരം േകരള ഗവൺെമN് jമി പതിk നൽകൽ നിയമം 1960 ,
േകരള jമി പതി]് നൽകൽ ച`ം 1964 എ7ിവ Uകാരം ഏെതmിnം Uേത4ക ആവശ4:ിനായി
പതിk നൽകിയ jമികളിലാേണാ ഹർ ജിയിെല 9,10 എതിർ ക8ികളായ കoാറികൾ( Vൂ ചിX്
ൈമൻസ് / കൽ5ക െമQൽ �ഷർ ZണിQ)് Uവർ:ി67െത7് ഒ7ാം എതിർക8ിയായ ജി
ാ
കള
ർ പരിേശാധിേpqhം, ആെണ7് കാr7 പ8ം പതിവ് വ4വ^കൾ ലംഘി]് ഖനന
Uവർ:നം നട:ിയ jമികള◌ുെട പതിവ് /പ`യം റw് െചേxqതാെണ?ം ടി വിധി പകർ5് ലഭി]്
3 മാസ:ിzbിൽ േമൽ വിഷയ:ിൽ hടർ നടപടികൾ സoീകരിേ�qതാെണ?ം േകാടതി
വിധിയിൽ പരാമർശി]ിabതാണ.്
         ആയതിെN അടി^ാന:ിൽ ടി വിഷയ:ിൽ വിശദമായ റിേ5ാർ`് സമർ5ി67തിനായി
പരാമർ ശം 2  Uകാരം പാല�ാട് ജി
ാ ജിേയാളജിMിzം, ഒQ5ാലം തഹസിൽദാർ6ം ക:്
നൽക◌ുക2ം, പരാതി ക8ിേയ2ം , എതിർ ക8ികേള2ം േനരിൽ േകൾ�ാൻ തീSമാനി6ക2ം
െച{. പരാമർ ശം 3  Uകാരം പാല�ാട് ജിേയാളജിM◌ു◌ം, പരാമർ ശം ( 4 ) Uകാരം ഒQ5ാലം
തഹസിൽദാര◌ു◌ം ടി വിഷയ:ിൽ റിേ5ാർ`് സമർ5ി]ിabത◌ാണ.്

      ഒQ5ാലം താT�് ചളവറ വിേ
ജ് േ&ാ�് നBർ 46, സർെ| നBർ 168/11Aഎ7ിവയിൽെ5`
1.6100 െഹ
ർ ^ല:് Uവർ:ിk വS7 V ചിX് ൈമൻസ് & ഇൻഡ�ീസ് എ7 ^ാപനം

DCPKD/4917/2020-LRG5

I/237615/2023 Anneuxre.C.8 (1)

Type your text

Page No. 6



ഉൾെ5a വS7 jമി മി] jമിയായി സർ�ാർ ഏെQ>:് പതി]് നൽകിയിabതാെണ?ം
അUകാരം പതി]് കി`ിയവയിൽ നി?ം ൈകമാQം വഴി ൈകവശാവകാശം സി�ി] jമിയിലാണ്
ഖനന Uവർ:നം നട?വS7െത?ം ചളവറ വിേ
ജ് ഓഫീസർ റിേ5ാർ`് െച_ിabതാെണ7്
തഹസിൽദാർ ഒQ5ാലം ൈമനിങ് & ജിേയാളജിെയ അറിയി]ിabതാണ്. U�ത jമി ലാN്
അൈ�ൻെമN്  ആ
് 1960 Uകാരം Uേത4ക  ആവശ4:ിന് പതിk നൽകിയ jമി അെ
?ം ,
സർ�ാർ <റേBാ�് , റിസർ��ഡ് േഫാറM് , േകാടതി / ബാm് അQാ]്െമN് എ7ിവയിൽ
ഉൾെ5a വS7ിെ
?ം, ടി jമി2െട 500 മീQർ �Qളവിൽ ആദിവാസി െസQിൽെമ�ുകൾ ഇെ
?ം
ആദിവാസി വിഭാഗ�ാർ�് അവകാശെ5`തെ
?ം ചളവറ വിേ
ജ് ഓഫീസർ അറിയി]ിabതായി
ജിേയാളജിM് റിേ5ാർ`് െച_ിaq.്

      വാണിയം�ളം 1 വിേ
ജിൽ സർെ| നം. 1/7 ൽ 97.07 ആർ ^ല:് Uവർ:ിk വS7
കൽ5ക െമQൽ �ഷർ എ7 ^ാപനം ഉൾെ5` jമി മി] jമിയായി പ`യം അzവദി] jമിയിൽ
ഉൾെ5`തെ
7് വാണിയം�ളം 1 വിേ
ജ് ഓഫീസർ റിേ5ാർ`് നൽകിയിaെq7◌് തഹസിൽദാർ
അറിയി]ിabതാ2ം ജിേയാളജിM് റിേ5ാർ`് െച�?.

 

      വാണിയം�ളം 1 വിേ
ജിൽ പനZർേദശം സർെ| നBർ 1 / 7 ൽ െപ` 0.9707 െഹ
ർ
^ല:ാണ് കൽ5ക െമQൽ �ഷർ എ7 ^ാപന:ിെN കoാറി Uവർ:ി]ിS7െത?ം ,
ഒQ5ാലം സബ് രജി�ാർ ഓഫീസിെല 4750/2006നBർ തീരാധാരUകാരം ലഭി]ിab jമിയിലാണ്
കoാറി Uവർ:നം െച_ 0.9707 െഹ
ർ jമി ഉൾെ5>7ത.്

      വാണിയം�ളം 1 വിേ
ജിൽ നിലവിൽ ലഭ4മായ േരഖകൾ പരിേശാധി]തിൽ ഖനന Uവർ:നം
നട7 ടി jമി വനം വ�5് പ`യം അzവദി]് നൽകിയ jമിേയാ , എൽ എ പ`യം അzവദി]
jമിേയാ, േഫാറM് വക <റേBാ�് ആയിS7 jമിേയാ, മി] jമി പ`യം അzവദി] jമിേയാ
അെ
?ം നിയമാz�ത പാരി^ിതികാzമതി, ഖനനാzമതി, േ�ാടകവ� ൈലസൻസ,് തേwശ
സoയംഭരണ ^ാപന:ിെN അzമതി എ7ിവേയാെടയാണ് കoാറി Uവർ:ി]ിS7െത?ം
വിേ
ജ് ഓഫീസർ റിേ5ാർ`് െച_ിabതായി തഹസിൽദാർ റിേ5ാർ`് െച_ിaq്.

      ചളവറ വിേ
ജിൽ േ&ാ�് നBർ 46, റീസർെ| നBർ 445/3-1, 446/2-1, 308, 309/3-1, 446/1-1
എ7ിവകളിൽ യഥാ�മം 29.25 ആർ, 4.22 ആർ, 61.40 ആർ 3.1280 െഹ
ർ, 53.07 ആർ
വ��ൾ 5 9 0 1 നBർ തqേ5ർUകാരം കൽ5ക െമQൽ �ഷർസിz േവqി സി െക
��ിേ5ാ�ർ എ7വSെട ൈകവശ:ിnbതാെണ?ം ഒQ5ാലം സബ് രജിMർ ഓഫീസിൽ
രജിMർ െച_ിab 950/2006,4735/2005, 139/2008, 3834/2007 എ7ീ നBർ ആധാര[ൾ Uകാരം
കൽ5ക െമQൽ �ഷർസിന് അവകാശം സി�ി]ിabhമാണ് .ടി jമി പതിവ് jമിയിൽ ഉൾെ5a
വS7തെ
?ം ചളവറ വിേ
ജ് ഓഫീസർ റിേ5ാർ`് െച_ിaq്.

      ചളവറ വിേ
ജിൽ േ&ാ�് 46 റീസർെ| നBർ 426/1-1 ൽ 21.33 ആർ , 391/8 ൽ 15.20ആർ,
390/2 ൽ 04.00 െഹ,391/13-1 ൽ 04.05 ആർ, 391/7-1ൽ 08.09 ആർ, 390/1-1 ൽ 29.13 ആർ, 391/9ൽ
35.20 ആർ ഉൾെ5` 5 . 13 െഹ
ർ jമി 92 18 നBർ തqേ5ർUകാരം മാേനജിങ് പാർ�ണർ,
VൂചിX് ൈമൻസ് & ഇൻഡ�ീസ് എ7വSെട ൈകവശ:ിnbതാെണ?ം , െചർ�ളേ�രി
സബ് രജിMർ ഓഫീസിൽ രജിMർ െച_ിab 696/2003, 1074/2003,1075/2003, 1078/2003,
1303/2003, 2991/2003,2992/2003, 2993/2003 എ7ീ നBർ തീറാധാര Uകാരമാണ് നിലവിെല
ൈകവശ�ാരന് ടി jമി ലഭി]ിabെത?ം തഹസിൽദാർ റിേ5ാർ`് െച_ിaq.്
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      ടി jമി ചളവറ വിേ
ജിെല ൈകലിയാട് േദശെ: പഴയ സർെ| നBർ 168/11aയിൽ ഉൾെ5a
വS7താ2ം , ടി jമി2െട �7ാധാര[ൾ പരിേശാധി]തിൽ ബ..പാല�ാട് ജി
ാ കള
�െട LR6
25177/1974,LR6 31047/1973 നBർ നടപടി�മ[ൾ Uകാരം KLR ആ
് 1963 Uകാരം സർ�ാർ
മി] jമിയായി ഏെQ>:് വിതരണം െച_ വ4�ികളിൽ നി?ം തീറാധാരUകാരം ൈകമാറി
കി`ിയിabതാെണ?ം ,U�ത jമി േകരള jമി പതിവ് ച` Uകാരം പതി]് നൽകിയ jമിയ
, ടി
jമി <റേBാ�് , റിസർവ് വനം, േകാടതി ബാm് അQാ]്െമN് എ7ിവയിൽ ഉൾെ5a വS7ിെ
?ം
ടി jമി2െട 5 0 0 മീQർ �Qളവിൽ ആദിവാസി െസQിൽെമ�കൾ ഇെ
?ം ആദിവാസി
വിഭാഗ[ൾ�് അവകാശെ5`തെ
?ം വിേ
ജ് ഓഫീസർ റിേ5ാർ`് െച_ിabതാ2ം
തഹസിൽദാSെട റിേ5ാർ`ിൽ പരാമർശി6?.

     ബഹു : ൈഹ  േകാടതി വിധി ന4ായം നട5ിൽ വS�7hമായി ബ�െ5`് പരാതി�ാരേന2ം ,
9, 10 എതിർ ക8ികേള2ം േനരിൽ േകൾ67തിനായി 1.08.2023 ന് വിചാരണ നട:ിയhം , 9, 10
എതിർ ക8ികൾ െഡപ'`ി കള
ർ �Bാെക േനരിൽ ഹാജരായിabhമാണ.് 

      ത[�െട ^ാപന:ിെN കoാറി Uവർ:ിk വS7 ^ലം റാഫി േജാൺ V/s ലാൻഡ്
റവന' കgീഷണർ വിധിയിൽ പറ� നിയമേമാ, അതിൻ കീഴിnb ച`[ൾ Uകാരേമാ
ഏെതmിnം Uേത4ക ആവശ4:ിന് നൽകെ5`വയെ
?ം, നിയമാz�തമായി കoാറി
Uവർ:ി5ി67തിzb എ
ാ ൈലസൻ�ക�ം ഉെq?ം , ആയതിനാൽ കoാറി
Uവർ:ി5ി67തിzb നടപടികൾ ൈകെ�ാbണെമ?ം V ചിX് ൈമൻസ് & ഇൻഡ�ീസ്
മാേനജിംഗ് പാർ�ണർ �ീ.േതാമസ് ബാ� വിചാരണ േവളയിൽ േബാധി5ിk.

      കoാറിയിംഗ് െപർമിQ് അzവദി] jമിയിലാണ് കoാറി നട:ി വS7െത?ം , Uേത4ക
കാര4[ൾ�് പതിk െകാ>: jമിയില
 കoാറി Uവർ:ി67െത?ം , നിലവിൽ Uവർ:ിk
വS7ിെ
?ം ക�ക െമQൽ �ഷർ മാേനജിംഗ് പാർ�ണർ �ീ. െബ7ി.പി.സി . വിചാരണ
േവളയിൽ േബാധി5ി]ിabതാണ.്

      കoാറികൾ Uവർ:ിk വS7 ^ല:് ഉSൾെപാ`ൽ ഉqായതിെന hടർ7് േMാ5്െമേgാ
നൽകിയിS7hം, hടർ?ം കoാറി Uവർ:ി]തിനാൽ ൈഹേ�ാടതിെയ സമീപി]ിabതാെണ?ം
പരാതി�ാരzം , പരി^ിതി സംര8ണ സമിതി സം^ാന Uസിഡ�മായ �ീ.െക.എൻ.Uദീപ്
േബാധി5ി]ിabതാണ.് കoാറി2െട െതാ`>:് വനമാെണ?ം , വനം പതിk കി`ിയവരിൽ നി?ം
^ലം വാ[ി ഖനനം നട�കയാേണാ എ7് സംശയ�bതാ2ം, കoാറിയിംഗ് നട7തിനാലാണ്
മ�ിടി]ിൽ ,  ഷിനാശം എ7ിവ ഉqായിabെത?ം , ആയതിനാൽ വിശദമായ പഠനം
നട:ാെത കoാറിയിംഗ് അzവദി�Sെത?ം പരാതി�ാരൻ െമാഴി നൽകിയിaq.്

      ജിേയാളജിMിേN2ം, തഹസിൽദാSേട2ം റിേ5ാർaക�െട അടി^ാന:ിnം , പരാതി ക8ി /
എതിർക8ികെള േനരിൽ േക`തിnം താെഴ പരാമർശി6ം Uകാരം ഉ:രവ് <റെ5>വി6?.

                                              ഉ:രവ്

ബ.  ൈഹ  േകാടതി2െട  റാഫി  േജാൺ V/s. ലാൻഡ്  റവന'  കgീഷണർ  വിധി  ന4ായ:ിൽ
പരാമർശി]h  Uകാരം േകരള  ഗവൺെമN്  jമി  പതിk  നൽകൽ  ച`ം 1960 ,  േകരള  jമി  പതി]്
നൽകൽ  ച`ം 1964 ,  ഗവൺെമN്  jമി  റ¢ർ   ഷിpായി  പതിk  നൽ�7തിzb  Uേത4ക  ച`ം
1960 ,  അേറബിൾ േഫാറM് ലാൻഡ് അൈ�ൻെമN് ആ
് 1970 Uകാരം  ഷി , വീട്  നിർgാണം
,അ>�b  jമികൾ�്  Uേയാജനകരമായ  അzഭവ  അവകാശം  എ7ിവp◌്  പതി]്  നൽകിയ
jമികളില
  VചിX്  ൈമൻസ് &  ഇൻഡ�ീസ്,  കൽ5ക  െമQൽ  �േഷർസ്  എ7ീ  കoാറികൾ
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Uവർ:ിk വS7ത് എ7് ഒQ5ാലം തഹസിൽദാർ .വാണിയ£ളം1 , ചളവറ വി
ജ് ഓഫീസർമാർ
എ7ിവSെട  റിേ5ാർട്  Uകാരം  കാr?.    ആയതിനാൽ 1960 െല  jമി  പതിവ്  നിയമUകാരേമാ
1964  െല  jമി  പതിവ്  ച`:ിെNേയാ  േപരിൽ  നടപടി  എ>േ�q  സാഹചര4മി
  എ7്
ഉ:രവാ�?.  എ7ാൽ  കoാറിക�െട    Uവർ:നം
സംബ�ിേ]ാ  �രവർ�നാനുമതി  സംബ�ിേ]ാ  നിയമാzസരണം  ൈമനിങ്
ആൻഡ് ജിേയാളജി വ�5ിന് ഉചിതമായ നടപടി എ>67തിz ഈ ഉ:രവ് വിഘാതമ
 എ?ം
ഉ:രവാ�? . ഇUകാരം ബ. ൈഹ:േകാടതി ഉ:രവ് നട5ിലാ�ിയിരി6? ..

   
ജി
ാകള
ർ

 
പകർ5്
 

      1. അഡoേ�Q് ജനറൽ , േകരള , എറണാ�ളം.

      2.ജിേയാളജിM് , പാല�ാട്.

      3. തഹസിൽദാർ , ഒQ5ാലം .

      4.�ീ.െക.എൻ.Uദീപ് ,

      സം^ാന UസിഡN് , പരി^ിതി സംര8ണ സമിതി,

      രജിേ�ഷൻ നം. ടിവിഎം/ടിസി/651/2017,

      ആ¤ിലിേവലിൽ ബിൽഡിംഗ്, േല�് േഷാർ േഹാ¥ിQലിന് എതിർവശം ,

      ¦ം നം. 1 (17/601), െന§ർ (പി.ഒ.) , എറണാ�ളം -682040

      5. മാേനജിംഗ് ഡയറ
ർ , VചിX് ൈമൻസ് & ഇൻഡ�ീസ,്

      േവBാല:് പാടം, കയിലിയാട് (പി.ഒ.), ഒQ5ാലം - 679122

      6. മാേനജിംഗ് ഡയറ
ർ ,

      കൽ5ക െമQൽ �േഷർസ് ,

      കയിലിയാട് (പി.ഒ.), ഒQ5ാലം - 679122
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   PROCEEDINGS OF THE DISTRICT COLLECTOR, PALAKKAD 

(Present : Dr. Chithra S., I.A.S.) 

 

Sub. : WP(C) 11400/2020 – IMPLEMENTATION OF THE DIRECTION OF THE HON’BLE HIGH 

COURT OF KERALA – ORDERS PASSED AFTER HEARING THE PARTIES CONCERNED. 

 

FILE NO. : DCPKD/4917/2020/LRG5                                                      DATE : 09-08-2023 

 

Ref. : 1.) JUDGEMENT OF THE HON’BLE HIGH COURT OF KERALA, DATED 31.03.2023 IN 

WP(C) 11400/2020. 

  2.) EVEN NO. LETTER FROM THIS OFFICE, DATED 24.05.2023. 

  3.) LETTER NO. DOPAL-DMG/920/2023, DATED 26.05.2023 OF THE GEOLOGIST, 

PALAKKAD. 

  4.) LETTER NO. D1-2020/3912/9/400, DATED 04.07.2023 OF THE TAHSILDAR, 

OTTAPALAM. 

 

 The Hon’ble High Court of Kerala have on 31.03.2023 delivered its judgement in WP(C) 

11400/2020, a writ petition filed by Paristhithi Smarakshana Samithi praying for a direction to 

stop the activities of BLUE CHIPS MINES / KALPAKA METAL CRUSHER UNIT working in 

Ottapalam Taluk in Palakkad District. The Hon’ble court has directed to consider the matter in 

the light of the decision in Raphy John (supra). 

 The Hon’ble court has directed the 1st respondent District Collector to consider whether 

the quarry lands of the 9, 10 respondents (BLUE CHIPS MINES / KALPAKA METAL CRUSHER 

UNIT) falls within the lands assigned for special purposes, as per the Kerala Land Assignment 

Act 1960 & the Kerala Land Assignment Rules 1964, in the light of the decision in WP(C) 

11249/2010, Raphy John v/s Land Revenue Commissioner; and if it is found that quarrying is 

conducted in violation of the conditions of the assignment, the assignment / patta shall be 

cancelled and orders in this regard shall be passed within a period of three months from the 

date of receipt of a certified copy of the judgment. 

 

 Based on the above direction, the District geologist and the Tahsildar, Ottapalam were 

directed to file a report as per ref. (2) above, and it was also decided to hear the petitioner 

and the respondents in person. The Geologist, Palakkad filed a report vide ref. (3) above and 

the Tahsildar, Ottapalam filed a report vide ref. (4) above.  

 

 Based on the report of the Village Officer, Chalavara, The Tahsildar, Ottapalam have 

informed the Mining & Geology department that Blue Chips Mines and Industries is conducting 
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quarrying activities in 1.61 Ha. of land situated in Bl. No. 46, Sy. No. 168/11A of Chalavara 

Village, Ottapalam Taluk; and that they obtained ownership, title and possession of the said 

lands by way of transfer of ownership and title from those persons who received patta issued 

by the Government for the said lands that were taken over as excess lands from other private 

parties. The Geologist has reported that the Village Officer, Chalavara has informed that the 

said lands were not assigned for any special purpose under the Kerala Land Assignment Act 

1960 and does not fall in Government puramboke lands, does not belong to reserve forest, 

there is no court / bank attachment on the land, the land is not claimed by any tribal groups 

and there are no tribal settlements within 500 meters of the said land. 

 

 The Geologist also reports that the Tahsildar has informed him based on a report of the 

Village Officer, Vaniamkulam – 1 Village, that the 97.07 Ares of land in Sy. No. 1/7 of 

Vaniamkulam -1 Village in which Kalpaka Metal Crusher operates does not fall under the lands 

for which patta for excess land was issued by the Government. 

 

 The quarry of Kalpaka Metal Crusher was operated in 97.07 Ares of land in Sy. No. 1/7 in 

Panayur Desam of Vaniamkulam -1 Village which was obtained by them by virtue of Doc. No. 

4750/2006 of Ottapalam SRO. 

 

 Based on a report of the Village Officer, The Tahsildar has reported that on inspection of 

the records available with the Vaniamkulam – 1 Village it is found that the lands on which 

quarrying was conducted does not come under patta issued by Forest Department, L.A. patta, 

forest puramboke lands and excess land patta and that the quarry functioned with 

environmental clearance, mining permit, explosive license and approval from LSGD. 

 

 The Chalavara Village Officer has reported that C. K. Kunjipokker on behalf of Kalpaka 

Metal Crusher possess 29.25 Ares, 4.22 Ares, 61.40 Ares, 3.1280 Ares, 53.07 Ares in Bl. No.46, 

Sy. Nos. 445/3-1, 446/2-1, 308, 309/3-1, 446/1-1, as per Thandapper No. 5901 by virtue of 

Doc. Nos. 950/2006, 4735/2005, 139/2008 & 3834/2007 of Ottapalam SRO. 

  

 The Tahsildar has also reported that the Managing Partner, Blue Chips Mines and 

Industries possess a total of 5.13 Ha. of land in Bl. No.46; 21.33 Ares in 426/1-1, 15.20 Ares 

in 391/8, 4.00 Ha. in 390/2, 04.05 Ares in 391/13-1, 08.09 Ares in 391/7-1, 29.13 Ares in 

390/1-1, 35.20 Ares in 391/9, as per Thandapper  No. 9218 by virtue  of  Doc. Nos. 696/2003, 

1074/2003, 1075/2003, 1078/2003, 1079/2003, 1303/2003, 2991/2003, 2992/2003 & 

2993/2003 of Cherpulassery SRO. 
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 The Tahsildar in his report also refers to the report of the Village Officer that, the said 

lands falls in Sy. No. 168/11A in Kailiyad Desam of Chalavara Village, and on a verification of 

the prior deeds it is seen that the said lands were allotted by the Government as per 

proceedings Nos. LR6 25177/1974, LR6 31047/1973 of the District Collector, Palakkad and 

thereafter ownership was transferred by way of registered title deeds and also that the said 

lands were not assigned for any special purpose under the Kerala Land Assignment Act and 

does not fall in Government puramboke lands, does not belong to reserve forest, there is no 

court / bank attachment on the land, the land is not claimed by any tribal groups and there 

are no tribal settlements within 500 meters of the said land. 

 

 In order to comply with the directions of the Hon’ble High Court a hearing was conducted 

on 1.08.2023 for hearing the petitioner and the respondents 9, 10 in person and the 

respondents 9, 10 appeared before the Dy. Collector in person. 

 

 During the hearing, Sri. Thomas Babu, the Managing Partner of Blue Chips Mines and 

Industries informed that the lands in which quarrying is conducted does not fall under the Act 

and Rules referred to in the judgement in the case of Raphy John v/s Land Revenue 

Commissioner and that they have all statutory licenses as per law to conduct the quarrying 

operations and hence prays for steps to continue the quarrying activities. 

 

 Benny P. C., the Managing Partner of Kalpaka Metal Crusher informed that quarrying was 

conducted only in lands for which mining permit was issued and such lands were not allotted 

for any special purposes. He also informed that they are not doing any quarrying now. 

 

 The petitioner Sri. K. N. Pradeep, State President, Paristhithi Samrakshana Samithi said 

during the hearing that he had approached the High Court because quarrying was being 

conducted even after stop memo was given due to the land slide that occurred near to the 

quarries. He also said that the quarries are situated adjacent to forest lands and expressed 

his doubts regarding that quarrying is being conducted in lands purchased from persons who 

in turn obtained it from the forest department. He also opined that because of the quarrying, 

landslides and damage to crops have happened and that quarrying shall be stopped until a 

detailed study is conducted in this regard. 

 

 After due consideration of the reports of the Geologist and Tahsildar and also hearing the 

petitioner / respondents in person, orders are passed accordingly as under 
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ORDER 

 

The Tahsildar, Ottapalam, Village Officers of Vaniamkulam – 1 and Chalavara Villages 

have reported that the quarries of Blue Chips Mines & Industries and Kalpaka Metal 

Crusher are not being conducted in the lands specially assigned for cultivation, or 

house sites or beneficial enjoyment of adjoining lands or for other specific and special 

purposes, under the Kerala Government Land Assignment Act, 1960, the Kerala Land 

Assignment Rules, 1964, the Special Rules for Assignment of Government Lands for 

Rubber Cultivation, 1960, and the Arable Forest Land Assignment Rules, 1970, as 

referred to in the judgement of the Hon’ble High Court in the case of Raphy John v/s 

Land Revenue Commissioner. Hence, order is passed accordingly that there is no such 

circumstance prevailing now for which action should be taken under the Kerala 

Government Land Assignment Act, 1960 or the Kerala Land Assignment Rules, 1964. 

However, this order does not stand in the way of Department of Mining and Geology 

from taking a decision as per law in matters concerning the operation of the quarries 

or their approvals. The direction of the Hon’ble High Court is complied herewith. 

 

District Collector 

Copy to :  

1. Advocate General, Kerala, Ernakulam 

2. Geologist, Palakkad 

3. Tahsildar, Ottapalam 

4. Sri. K. N. Pradeep 

State President, Paristhithi Samrakshana Samithi 

Reg. No. TVM/TC/651/2017, Anjiliveil Bldg. 

Opp. Lake Shore Hospital, Room No. 1(17/601), Nettoor (P. O.), Ernakulam - 682040 

5. Managing Director 

Blue Chips Mines & Industries 

Vembelethupadom, Kailiyad (P. O.), Ottapalam – 679122 

6. Managing Director 

Kalpaka Metal Crusher 

Kailiyad (P. O.), Ottapalam – 679122 

 

Signed by 

Dr. Chithra S Ias 

Date : 09-08-2023 18:21:24 
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